8115 Written answers

Working of Iron Ore Mines

3932, Shri Srinibes Misra:
Shrl 5. Kundu:
Shri Ram Charan:

Will the Minister of Labour and
be pleased to state:

(a) whether the Tata Iron and
Stee] Company has decided 15 stop
working of their iron oOre mines at
Badam Pahar ang Gorumbisani:

{b) whether it is also a fact that
this closure will throw out of em-
ployment about 8,000 loca] Bcheduled
Tribes people; and

(e) if so, the steps taken by Gov-
ernment to avoid such unemployment?

The Minister of Labour ang Rcha-
bilitation (Shri Hathi): (a) The com-
pany proposes to close the mines by
the end of this year.

(b) According to the information
available, 5000 workmen are likely to
be affected.

(c) The workers have béen advis-
ed to get themselves registereq with
the Employment Exchange angd the
Directorate-General of Employment
and Tralning has issued necessary in-
structiong to the Director of Employ-
maent, Orissa, for rendering suitable
employment assistance to them,

Manipuri as National Langusge -
3034 Shri p, Meoghithandra; Wwill

the Minister of Home Affatrs be pleas-
ed to state:

(a)

JUNE 38, 1967

Ruling on Statements
under Rule 107

have received copy of 5 resclution
passed by Manipurl Sahitya Parishad
for the ineclusion of Manipuri in the
Eighth Schedule to the Constitution,

(b) Government are not {n favour
of any further enlargement of the lst
of languages included in the Eighth
Schedule to the Constitution

8116-

12 bre.
RE: STRIKE BY AIR INDIA PILOTS

Shri 8. M. Banerjee (Kanpur):
The Air India statement was laid
yesterday.

Shri Kanwar Lal Gupta (Dalhi
Sadar): 1 also wrote to you about
that.

Mr, Bpeaker: I will give you some
one hour geparately.

1301 hrs,

RULING ON STATEMENTS UNDER
RULE 197

Mr, Speaker: Yesterday after the
Home Minister made a statement in
response to a Calling Attention Notice
regarding asssult on Shri B. K. Ghosh,
M. P. a point of order was raised by
Shri H. N. Mukerjee that it was not
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ASADHA 7, 1880 (SAKA)

Statements under 8118
Rulé 197

are in the nature of suggestions, eri-
ticisms and counter-opinions and
therefore there i3 no restriction that
the original statement as well as the
subsequent questions and answers
shoulq be confined to more facts
alone, The practice so far in this
Houge confirms this.

(ii) It follows from my ebove ob-
servations that such statements are
open to debate, The only reatriction
iz that there shall be no debate om
such statements at the time they are
made. Thers is no prohibition against
a notice for a debate on a matter con-
tained in the statement of a Minister
in response to a Calling Attention
a subsequent dats belng
if a section of the
House iz not in agreement with the
or conclusions given by e
in his statement they are at

(ii) Rule 380 reads az follows:—

“If the Speaker is of opinion that
words have been used in debate
whi¢h are defamatory or Indecend
or unparliamentary or undignified,
he may in his discretion order that
such words may be expunged from
the proceedingg of the House.”

It is very clear. I have quoted the
rule,

A matter which is sub-judice and
which has been referred to in a speach
or debate or in any statement in the
House does not fall within the ambit of



under Rule 107
[Mr. Speaker]

$ug Reling on Statements  JUNE 98, 100 - Rey: Questioncof Ruiuiiope §320
not

matter the Speaker may ask him to
forthwith.

discontinug his  speech

The Speaker may also observe that
the Member should not have referred

to a matter which was sub-judice.
Both the Statements will then be on

récord but the Speaker canpot and
should not order expunction of such
words., In the present case, however,
I find from the statement of the Home

Minister that the position at present
is that the police have started in-
vestigation on complaints made to
them and the statement has not dis-
closed that any criminal proceedings
have in fact been ingtituted in a court
of law. 1 do not, therefore, agres
that I am called upon or have the
authority to expunge any thing from
the statemunt of the Home Minister,
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1207 hrs.

RE: QUESTION OF PRIVILEGE

ALpzoaryong De. RAM Manomax Lonmza
Br Smu Skexr Baapma Yares
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